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. CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

OD.ANO. 217 OF 1992

RGNS .
DATE OF DECISION 1-8-199%
Srinesh peeranchandra Agrawal Petitioner s
& Orso.
Mr. P.R. Agrawal, Advocate for the Petitioner pg¥
Versus
Unisn of India & Ors. Respondent g
ME. N,.S. Shevde, Advocate for the Respondent s’

CORAM
The Hon'’ble Mr. V. Radhakrishnan, Admn. Member.

The Hon'ble Mr.

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ \
2, To be referred to ths Reporter or not ? | 0
g, Whether their Lerdships wish to see the fair copy of the Judgment ?

i
|
4, Whether it needs to be circulated to other Benches of the Tribunal ? /
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Srinesh peeranchandra Agrawal

& Orse. cses Applicants,

(Advecate;Mr. P.R. Agrawal)
versus.
Unien of India & Ors. csee Respondents.,

(Advecate; Mr. N.S.Shevie)

ORAIL, ORDER

Q.A.No., 217/1992

DatE: 1 08 ° 1996 °

Per; Hen'ele Mr. V. Radhakrishnan, Adm. Memeker,

In view of the pursis filed my
Miss. Hansaben Jain on behalf ef Mr. agrawal

permissien granted te withdraw the 0.A. 0.A.

stands dispesed eof as withdrawn. Ne cests.

(V.Radhakrishnan)
Member{A)




